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Orders of the Tribunal

S — e, sl

O.A. No.712/07

21.10.2008

HON’BLE MR. JUSTICE A. K. YOG, MEMBER-J
HON’BLE MR. K. S. MENON, MEMBER-A

Shri R. K. Nigam, learned counsel
for the applicant. Shri P. Mathur,
learned counsel for the respondents.

Learned counsel fort he applicant
stated that appeal of the applicant
(provided under relevant rules) has not
been disposed of. We do not agree with
the submission of the learned counsel
for the applicant.

However, in view of the abopve, the
OA 1is dismissed on hthe ground of

pursuing alternative remedy. No Costs.
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(K. TWENON) (JUSTICE A. K. YOG)
Member-A Member—-J
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